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exghange. The company has, meanwhie,
been given permission to also negotia e for
foreign exchange loans for the import of
capital goods relating to the Newsprint/Pnlp/
Paper. Project,

. Issae of Letter of Inteat for setting
on Paper Mill in Naioital

2065, SHRI KRISHNARAO THAKUR:
Will the Minister of INDUSTRIAL
DEVELOPMENT be pleased to state:

(a) the name of the party to whom
Letter of Intent has been issued for setting
up a Paper Mill in Nainital District (U.P,);
and

{b) the salient features of the scheme?

.THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (SHRI SIDDHESHWAR PRASAD)
(8} No party has been so far granted a
Letter of Intent for setting up a paper mill
in.Nainital Distt. (U.P.) .

(b) Does not arise.

* Allocation of Raw Materials to
Kerala ' State

2066. SHRI M. M., JOSEPH: Will the
Minfster of INDUSTRIAL DEVELOP-
MENT U pleased to state:

(a) whesher the expansion of industries
in ‘Kerala is hampered due of its geographical
sifuation necessitating longer haulage both
of the raw materiaes and of the finished

products ;

" (%) whether the pattern of allocation of
raw materials to the various States has

begn - decided;

‘C) Whether GOM{MQ‘ prom a (
higher percentage of allocation of raw
material to Kerala; and

) if so,
proposal ?

' THE DEPUTY MINISTER N THE
MINISTRY OF INDUSTRIAL DEVELOP-'
MENT (SHRT SADDHESHWAR PRASAD):
(af Indistrisl dovelopment of ady regibn’
dopenTy Dt ' varfely ‘of factors: Présimity,

-

s

the salient features of the
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to markets and available raw material
sousces ixonly one of them,

(b) to (d). Imported raw material as also
scarce Indigenous raw materials are being
allocated to industrial users on the basis of
capacity/actual consumption and on the
recommendations of the spon so ring autho-
rities such as the DGTD, State Directors
of Industries, Iron & Steel Controller etc.
These allocations are not made statewise,
As such, any higher allocation of raw
maierials to Kerala beyond the entitlement
of the inpustrial units assessed in terms of
capacity/actual consumption, does not arise,

Report of C. B. 1. finto a Corruption case
against some Officials of Civil Defunce
and Home Guards, Dethi

2067, SHRI HARI SINGH: Will the
Minister of HOME AFFAIRS be pleased
to refer to the reply given to Unstarred
Question No, 3105 dated the 2nd December,
1970 regarding office of Civil Defence and
Home Guards raided by C. B. I, and state:

(8) whether the C. B. 1, has sent the
report of investigation to the Delhi
Administration in connection with the
corruption case against some officials of
Ci;il Defence and Home Guards, Delhi;
an

(b) if so, whether a copy of the same
wolild be laid on the Table of the House?

THE DEPUTY MINISTYR IN THR
MINISTRY OF HOME AFFAIRS (SHRI
F. H. MOHSIN}) (a) Yes, Sir.

) No, Sir,

12, 00 brs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

DeatHS IN DeLmn Dug 10 LIQUORI-POISONING

SHRI MUKHTIAR SINGH MALIK
{Rohtak) : T call the sttention of the Mitnis-
ter of Home Affairs to the following matter
of urgent public importance and request that
he may make p statement thereon :—

‘The reported deaths of 8 number of
persons. in the capital, once again due to
"i. _:ﬁ"ﬁ"“‘#”ﬂf

N
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THE MINISTER QOF STATE IN THE
MINISTRY OF HOME AFFQIR& (SHRI
K.C. PANT) : Sir. On the morning of
31st March, 1972, it was reported by the
Director/Principal of the Maufana Azad
Medical College to the Chief Secretary, Dethi
Administration that 5 cases of scizures on aac-
ount of taking spurious liquor had been ad-
mitted to the Irwin Hospital. The Police and
Excise Departements were immediately direct-
ed to enquire into the circumstances. During
the course of that dav. and on subsequefit
days, further reports of more admissions in
the various Rospitals and of deaths were
received. Till this morning 9th cases had
been rece.ved for admission in varioys Haa-
pitals of Dethi. In addition, four persons
were found dead elsewhere, Till that tive,
56 persons had died, four had absconded
from the hospital and thirteen had boen dis-
charged. 25 patients are still under treat-
ment. An investigation into the causes ‘ol
death is being made by the Excise and Police
Departménts, So far, the report of the
Chemical Examiner has been received in
respect of the viscera of seven deceased
persons. In all these cases methyl alcohdl
has been detected in the viscera. In. other
cases, the report of the Chemical Examiner
is awaited. It is suspected, however, that
these deaths have occurred due to the con-
sumption of spurious liquor containing -dele-
terious material which can be fatal, A firm
conclusion can be however, arrived at only
after the report of the Chemicsl Exeminet
has been received. In one other case, the
person affected had stated that his physical
condition deteriorated after consumption of
rum, ao Indian made foreign liguor.

The police have registered till this mor-
ning 15 cases under Section 304A and other
Sections of the I, P, C. and Exgise Act in
Delhi and one case in Gurgaon. 12 arrests
bave been made so far. About 400 persons have
been rounded up for interrogation during the
the last few days and over 2000 bottles of
illicit liquor have been seized in these riids.
Since the time of last series of deaths; over
20,000 bottles of illicit liquor have been
seized, The investigation is in progress.

The stocks of methy! alopho} and thinner
with 99 shops have been sealed. The total
quantities involved are 25619 litres of thia-
ner and 7571 litres of Methyl ajcohel, ’

Aftor the weosipt of the report of the
Bawgja Commission, ihe Delhi.Mmlqu ;
tion is veviewing, the whole Exciso Fol

. in order to determine the future koures of
action, In ‘regard fo rscommendations
which could be Implemented forthwith,
instructions, have been isssued by the
Delhi Adminstration to the Exice -anffl
PoJice Departments. Liceuces will here
after bo needed for Methyl Alcohal and
thinner, Licences will be given after very
thorough checking. The cases of the
existing permit/licence holders of denatured
sprit and specially denatured sprit will &
be reviewed. Three licences have already
been suspended and show cause notices have
been given to 35 others. The U. P. Govern-
ment have been repuested to ensure that
there is superior supervision at the time of
mixing of denaturants to the sprit in the
distilleries. the wholesalers are required
to report to the Excise authorities when
they receive consignmants of denatured and
epecially denatured sprit and they chnnot
release these materials for sale till samples
are taken and analysed by the Chemical
Examiner. No supply will be given to
permit hoderx of special denatured sprif
unless they have rendered adecate proo
for the use of the sprit and satisfaceory
disposal of the products made out of ‘it
Regular accounts of sales have te be keptt
The Excise staff have to regulerly check
the entries jn the Sales Registers of the
retail seilers and to satisfy themselves that
the purchases are genuine. On 4th April)/
1972, the Executive Couuncil has decided.
to increase the excise levy on special dena-
tured sprit from the existing iate of Rs. 045~
per litre to Rs. 1.50 per litre. This shovid
help in curbing the use of this sprit for
paeparation of illicit liquor, The Adminsw
tration has temporarily taken over the retail
sale of country liqguor m Delhi. The retail
sale price has been fixed at Rs. 10 per bottla,
for time being. This reduction in the in,
the price ef country liquor should discourage
smuggling from accross the borders. )
Diciplinary action is being taken against
the officers of the Palice and Excise Depart-’
ments who wave been reported to be guilty
of dereliction of duty. Keeping in view
sonte of the comments made in the report
of the Baweja Commission. the Delhi Adthi«,
stration has suspended the District Excise,
Officer, three Excise Inspectors end Station
Sf“” Qfficers of Polict Stations of Kamin
arket, Pahar Ganj and Defence Colony.
Disciplinary action againat othér persons
will follow sfide their responpibilities Uavy s
been fixed,
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He has forgotten to make one sugges-
tson, namely, setting up a memorial to

those people who have sacrificed their lives
at the altar of alcohol.

sy wrafag e &7 g 9@ §
& T¥z A AL ATE WAT AT

Wy oAy ok smwan foew v
sl ar A

st pegrawt awy : wegew off, dwr
R} Fgr ok gaw O qur AfY, gwAr

IR § 1 T sy fis 69 F 40
Aol AR 68 ¥ 20wt X W,
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HANT AT g7 vz W owEew Wyl Wy
FAwTT gl § waer Ao 4

SHRI BIRENDER SINGH RAO
(Mahendragarh) : Sir, before I ask questions
I would beg to draw your attention to the
callousners with which the Home Ministry
treats business before this House. This re-
flects its attitude towards other important
matters like the one we are discussing re-
sulting 1 the death of poor people. 1 would
like you to see the copy which has been
supplied It is not readable at all. I wouid
repuest that yon direct at least the papers
supplied to Members of this House are
readable.

MR. SPEAKER : These motlons are
admitted at & very short notice and some-
times there is very little time left when the
information comes,

SHRI BIRENDER SINGH RAO : The
typed papers should he peadable They
should make four copies instead of making
eight or ten copies at & time.

MR, SPEAKER : i think, you are right.

SHRI BIRENDER SINGH RAO : They
are gsaving both on carbon and labour.

MR. SPEAKER : This copy is very
poor, I quite agree.

SHRI 8. M. BANERJEE : This copy
is still poorer.

SHRI BIRENDER SINGH RAO : This
is the second case involving deaths of huge
dreds of poor people within one year. I
would not go to the extent of saying that
this is part of the policy of Government ip
control population or to remove poverty tz
liquidating the poor. But certainly there
some sxplanation which the Govetnmens
owes to the people for incidents like this.

The hon. Mi Bas
has issued ninmuatm and ::::d mwha::

B e
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chemical or factor which is used for mpking
such dangerous and spurious fiquar. Thare
pre various other means and I wonld like to
point out that unless the whole policy of
the Government is changed in the matter of
excise, such incidents would nat stop,

Sir, we are wedded to a policy of pro-
hibition in our Constitution., During the
1ast 25 years we have been tulking about
prohibition but gradually there has been
relaxation in this policy 1 fail to under-
stand why the Government does not admit
that they have failed to carry out the direc-
tives of the Constitution. Delhi is not the
only State but these matters crop up in
other places also and T appreciate the diffl-
culties of Government in curbing this social
evil. Those who want to drown their
sorrows with drugs or alcohol would do it.
They would use other drugs aiso. But it
is the responsibility of the Government to
see that good liguor 1s supplied to the peo-
ple who want to consume it.

I hope, it is with the approval of the
Ministry of Home Affairs that Haryana
Government has taken certain steps. They
have started a policy of issuing free licences
for open bars, They are trying to see that
every Panwala will have a wine shop
and anybody could ask for a glass of wine.
If Haryana Government is doing it. being a
Congress Government, I fait to understand
why this policy of prohibition is not chang-
ed at the Centre’s level, Why is it different
in other States 7 It is also due to that that
persons in such cases die. .

The hon Minister has stated that steps
are being taken tp open liguor shops at
Administration’s level. 1 want to know
whether it is possible for poor man to buy
a bottle at a time. What is responsible for
such incidents in Delhi is the practice of
selling whole bottles. There aré no open
bars. If open bars for retail sale or parts
of bottle are started in Dethi, these poor
people could go and buy 4 annas or § annas
worth of liquor. They cannot buy a whole
bottic at a time. That is why these doaths
are occurring. I would tike to know from
the hon, Minister how far it is corvett that
it is only the poor peopie who have died.
It is because they do not have emough
moniey to go for a whole ‘bottle at a time,
So, they go to thess places for iltioit Hgyor,
#ad they want %o purchase cheap ong,
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There are one or two more things I
would like to as the hon. Minister, Ho
may be good enough to say whether this
policy of prohibition which has, to my
mind, completely failed in this countty ls
going to be pursued or whether they are
having some second-thoughts about ft,
Secondly, I want to kmow what steps are
being taken to see thut&oor people who
want to drink, if the prohibition fis not to
be introduced completely, only in that case,
can get good authenticated liguor from
Govornment shops in short quantitiss be-
gause they eannot afford to buy a bottie st
a time,

SHRI K. C. PANT: Sir, the hon,
Member blamed the Home Ministry for
callousness and then he went on toask a
rhetorica] question as to whether these
deaths were a part of the Government's
policy to control population and to remove
poverty by killing the poor. Iam sorry
during these questions and answers, [ have
never heard such a callous statement.

As to whether the denatured sphit is
the only chemical which is responsible for
these deaths or there are other chomicals
which can also be used to prepare illjcit
fiquor, other chemicals also can be used.
As 1 have mentioned, apart from denatured
apirit, itis the specially denatured epirit
which is known as industrial alcohol which
is also used for making thinner and which
is used for varnishes and paints. It is theee
chemicals also which ere sometimes used
very wrongly for preparing liguor. They
contain chemicals which by ordinary pro-
ceuses cannot be purified to a safe level, So,
dldicie distillation does not take the paison
away. In fact, in Delhi, as far as I kpow,
there is no distillation as such. It is a
mixing of chemieats.

It does not take away the poisonous
olomwont amd that causes death. That is
one of the conclusions one can draw
from Baweja Commission’s  report.
Until the investigations are complete, 1
would net dike to suy categorically whether
a particular chemical was respansibls for
the deaths or whether there may have boen
smuggting of somo alcohol from eutside
because there was s case from Curgacn
which I mentioned in the statement., So,
m the ‘;‘u‘kumm aré complete, I

not Yo mako w owtegotic! m
ment,
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The other point is about prohibition
and Government’s approach to the policy
of prohibition. My hon, friend is an ex-
pericoced administrator and he has rightly
said that there are difficulties in the way of
Government being able to control social
evils. These have their roots in certain other
maladies and perhaps it is not possible for
Government by fiat or law to control these
things. But the policy of prohibition, as
he himself points out, is based ..

SHRI K. S CHAVDA (PATAN): 1
rise on & point of order regarding prohibi-
tion policy.

SHRI K. C. PANT : I am coming to
that,

SHRI K. S. CHAVDA : Sir, I have
risen on a point of order.

SHRI K. C. PANT : Let me completo
my reply.

SHRI K. S. CHAVDA : Sir, I have a
point of order.

MR, SPEAKER : I would listea to it.
Please sit down. Let him complete his
reply.

SHRI K. C. PANT: As may hon,
friend points out, the prohibition policy is
based on the Constitution because it is one
of the Directive Principles of State Policy.
Therefore. it is not possible for me to say
whether there will be a change or not, It
is the right of the Constitution itself.

Sir, the other question related to the
excise policy in Delhi ..(Interruption)

SHRIK.,S. CHAVDA : My point of
order referred to the prohibition policy.

MR. SPEAKER : Is it a point relating
to procedure 7 Is something wrong with

the procedure ?

SHRI K. S. CHAVDA : It is regarding
the prohibition policy.

MR. SPEAKER : Then it is not a point
of order.

SHRIK.S. CHAVDA : Can Govern-
ment go against the mandate given by tho
Lok Sabha ?
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SHRI K., C, PANT : I think, my hon-
friend has either mis-understood me or did
not hear me properly, He may read what
1 have said. (In'erruption) 1 have not said
anything that goes against national policy.

About the suggestion to open liquor
shops, it is a basic dilemma with the policy
of prohibition accepted by this House and
the Government and the people to what
extent one can go about opening these shops
and so on... (Imerruption) This poses a
dilemma and I would hike the House to
appreciate the dilemma of the Governme nt
in this matter also because it is the House
which ultimately decides on these matters of
policy ; it lays down the policy. A Cons-
titutional decision has to be taken. 1 can-
not pronounce this policy. The policy
which is followed by the Government 1s
that which is accepted by the House.
(Interruption)

SHRI K.S. CHAVDA : In 1956 the
House adopted the policy regarding prohibi-
tion.

MR, SPEAKER : The hon. Member
scems to think that pointing out some pro-
vision in the Constitution becomes a point
of order.

SHRI K. S. CHAVDA ' He said that
the House should give a mandate regarding
prohibition policy. In 1956 the House
passed a Resolution unanimously. My I
read a sentence ?

MR. SPEAKER : It is upto the House
to decide.

SHRI K. S. CHAVDA : The House has
passed the Resolution unanimously. (Inter-
ruption)

SHR1 S. M. BANERJEE (Kanpur):
I have a submission to make. The Consti-
tution was adopted by those persons who
pever drank, Now the composition of the
House has changed, (Inferruptions)

SHRI BIRENDER SINGH RAO : My
question was not answered. I waated
to know as to how it is that the Prohi-
bition policy to which this in Haryana. It
House also subscribed is not being followed
is different there. Why can’t it be dong
in Haryana 7 What is the hitch ?
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MR. SPEAKER : So far as the capital
is concerned, he can reply. Regarding
Haryana, you go to Mr, Bansllal.
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SHRI K.C.PANT : It s an enthu
slastic suggestion for action.

MR SPEAKER : Now papers to be
Jaid on the Table.

1250 his.
PAPERS LAID ON THE TABLE
ANNUAL REPFORT Of HIRDUSTAN TELE-

MENTERS LD, AND INDIAN THLE-
ORAPH (SEVENTH AMDT.) RULES

. THE MINISTER OF COMMUNICA-
TIONS (SHRI H. N. BAHUGUNA): I
bog to Iny on the Table :—

(1) A copy of the Annmual Report
(Hindl snd Eoaglhl  versioas) of
the Hindustan Teleprinters Limited,
Madras, for the year 1970-71
dlong with the Audiled Accounts
and the comments of the Comp-
troller and Auditor General there-
on under sub-section (I) of
section 619A of the Companies
Act, 1956, [Placed in Library, See
No, LT—1647/72)

© (@ A copy of the Indian Tele-
gtaph (Soventh Amendment)
Rules, 1971 (Hindi and
Bnglish wversions), publivhed
in Notification No. G. 8. R.
1471 in Gazette of India
dated the 9th October, 1974,
uner svb-section (5) of
section 7 of the Indian Tele~
gtaph Act, 1885,

) A statement (Hindl and
EBhglish vemsions) showing
reasons for délay in laying
the above Notification. {Maced
in Library. $ee No, LT
1648/72.]
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ANNUAL REPORT OF CENTRAL VEGILANCE
CoMuismoN AND NOTIFICATIONS UNDER
ALL-INDIA, Semvices Act

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. C. PANT) : Oa btehalf of Shrf Ram
Niwas Mirdha, I beg to lay on the table—

(0 () A copy of the Annual R¥port
(Hindi and English versions)
of the Central Vigilance Com-
mission for the year 1970-71.

(i) Memorandum (Hindl and
Baglish versions) explaining
the reasons for non-accep-
tance by Government of the
Commission’s advice In
certain cases mentioned in the
above Report. [Placed in
Library. See No. LT—
1649/72)

(2) (8) A copy each of the following
otifications Hindi and English
versibns) under sub-section (2) of
section 3 of the All India Services
Act, 1951 :—

(1) The Indian Forest Servico
(Fixation of Cadre Strength)
Amendment Regulations,
1972, published in Notifica-
tion No. G.S.R. 45E) in
Gazette of Indian dated the
20th January, 1972,

(i) The Indian Forest Service
(Pay) Amendment Rules,
1972, published in Notifica-
tion No. G. S.R. 46@E) in
Gazette of India dated the
20th Yanuary, 1972.

(ili) G.S.R. 47(B) vpublished in
Gagette of Indin dated the
20th Janvary, 1972 consti-
tuting for the States of Assam
aid Meghalaye a joint cadre
of the Indian Forest Service,

) GS.R. 48(E) publishad in

Gazette of Indis datod the

January, 1972 constitu-

ting for theStates of Mainpur
and Tripura 'a joint ¢
of the Indisn Forest Servi



